IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL, JAIPUR BENCH,JAIPUR.

Date of Decision: 17 .1.2000
on 174/97 |
ashok Kumar Mathur, Head Clerk in the ¢/0 Asstt .Controller
of 3tores (Diesel), wWestern Raiiway, Abu Road.
| ee+ Applicant.
v/s.

1. Union of India through General Manager,Western Railway
Churchgate, Mumbali.

2. Dy .Controller of Stores, Western Railway, Ajmer.
.+. Respondents
CORAM:

HWN 'BLE MR .S .KAGARWAL, JUDL.MEMBER
HON 'BLE MR.N .P NAWANT, ADM .ME MBER

For the applicant ees Mr.P.P.Mathur
For the Respondents oo —-——
ORDE R

PER HON'BLE MR .S .K.AGARWAL, JUDL .MEMBER

In this Original Applicat ion the applicant makes a
prayer to guash and set aside the seniority list, at Annex'ire
A=1, and the resApondents may be directed to restore the

ear lier seniority list dated 30.11.94, at Annexure A-7.

2. ' The learned counsel for the applicant submits that the
applicant has ®# filed a representation, copy of which is
annexed at annexure A-9. He submits that the representat ion
dated 21.10.95 has not been disposed of so far although he
has filed that representation within 30 days from the date

of receipt of the seniority list.

3. In view of the submissions made by the learned counsel
for the an»plicant, we direct the respondents to decide/

dispose of the repx;*eSentation dated 21.10.95, at Annexure A=S
if not didposed of so far, by a reasoned and spmakkx speaking

order within three months from the date of receipt of a copy
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of this order. The applicant’ may apprbach this Tribunal,

if he is feeling aggrieved by the order passed ¢dn the

representation.

4. wWwith the abovelzf)'d irect ions, this Original Application is

disposed of at the stage of admission.
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